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t[THE MINISTER OF STEEL AND 
HEAVY ENGINEERING (SHRI C. M. 
POONACHA):   (a)   No, Sir. 

(b) Does not arise.] 

*649. [Transferred to the 20th March,   
1969.] 

SALE OF UNITS BY B.I.C. 

*650.      SHRI       S.      A.      KHAJA j   
MOHlDEEN:    Will the    Minister   of 
INDUSTRIAL DEVELOPMENT,    IN-
TERNAL  TRADE  AND    COMPANY I   
AFFAIRS be pleased to state: 

(a) whether it is a fact that the 
British India Corporation has decid- 

j   ed  to  sell  two  of   its   units  to    the |   
Government of India; 

(b) if so, the names of the units 
which are intended to be purchased 
!   by  Government; 

(c) the amount Government will be 
paying for these two units; and 

 
 

(d) how do Government propose to run 
these two units? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS (SHRI 
FAKHRUDDIN ALI AHMED): (a) Yes, Sir 

(b) Cooper Allen and the North West 
Tannery Units. 

ic) The terms of taking over these two units 
of the British India Corporation Ltd., are 

indicated in the Statement placed on the 
Table of the House. 

 
f[ ] English translation. 

 

7 [PRICE OF MACHINERY    SUPPLIED FOR 
BOKARO  STEEL PLANT BY U.S.S.R. 

*648. DR. BHAI MAHAVIR: Will | the 
Minister of STEEL, MINES AND METALs 
be pleased to state: 

(a) whether it is a fact that the  prices 
which the Soviet Union is j charging for the 
machinery being 1 supplied by it for the Bokaro 
Steel | l-'lant are 30 per cent higher than those 
prevailing in the international market; and 

(b) if so, the steps that have been ar are 
proposed to be taken by Gov-ernment in this 
regard?] 
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(d) the two units will be managed by 
the Tannery and Footwear Corporation 
of India Limited, a public sector 
Company, which has been registered at 
Kanpur under the Companies Act,  1956. 

STATEMENT 

(c) The terms of taking over of the 
two units of the British India 
Corporation Cooper Allen and North 
West Tannery are as follows: 

(i) The fixed assets of these two units 
comprising land, buildings, plant and 
machinery and other assets will be 
handed over by the management of the 
B.I.C., to the new Company at a nominal 
value of Rupee One. 

(ii) Stocks of raw materials, stores, 
spares and work in progress to the extent 
considered serviceable will be taken over 
by the New Company at a value to be 
determined by M/s. S. R. Batliboi & 
Company, a firm of Chartered 
Accountants in conjunction with the 
Technical Team appointed by the 
Government Of India. The value of such 
assets has been estimated at Rs. 
17,57,991 by the firm of Chartered 
Accountants. 

(iii) The New Company would not be 
responsible for the debts due by, any 
loans, advances and liabilities of the 
British India Corporation prior to the 
date of the sale of the two Units. These 
wiH be the responsibility of and are to be 
dealt with by the said Corporation in 
such manner as it considers suitable for 
its purposes. Likewise, the new 
Company will not take over deposits and 
advances made to the aforesaid branches 
of the Corporation prior to the date of the 
sale. 

(iv) The finished stocks as existing on 
the date of the sale would not be taken 
over by the new Company. 

(v) In the case of those employees 
who are taken over by the new Com-
pany, the new Company would accept 
full responsibility with regard to their 
gratuity and the employees so taken 

over will be entitled to the benefits of the 
leave already accrued. In the case of 
those who are not taken over by the new 
Company, the Corporation would remain 
liable for payment of their dues 
including retrenchment compensation, if 
any. 

 
 [SCHOLARSHIPS  TO DELHI STUDENTS •651.     
SHRI     SURAJ   PRASAD: Will the 
Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether it is a fact that students 
studying in Delhi are given scholar 
ships by the States to which they be 
long; 

(b) whether it is also a fact that 
during the years 1967-68 and 1968-69, 
the State Governments have not enter 
tained the applications for scholar 
ships from those students studying in 
the institutes of Polytechnic whose 
guardians* annual income was over 
Rs. 450. 

t[ ] English translation. 
234 RS—3. 


